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CENTRAL "MOflLUSTRAT lUE TRIBUNAL
PRINCIPAL ENCH .NEW DELHI

0,A.1999/9Q

Neu Delhi, This ths 2ncl Day of November 1 99A

Hon'ble Shri Justice S . C.Mathur,Chairman

Hon'blK Shri P , T . Thi^u^7 snqad am ,r'''embsrC A)

Shi'i Kishan Singh
son of Shri Ram-3eet

\ 4 8-A Subhash fvagar
Sodhls, Agrs 232007. . ./',ppl icsnt

By No n e

Versus

Yi . 1. Union gF India through
Secretary
Ministry of Defence
-South Block

Neu Delhi.

2. The Director Genarcl
Electrical and '"'Bchanical Engg
(EflE-Civil) Army Headquarters
Nay Delhi.

3. The Comrnendant
509, Army 9ase Workshop
Agra C®ntt.

4. OorrimissionEr
Schedule? Caste and Schedule Tribe
R.K.Puram
N Gu Delhi.

...Raspondents

By Ncn0

0 R D ER (Orall

Hon'fale Shri Justics S . C.r-'lathur .Chsirman

1, The csse has been taken up in the revised call,

No on© has appeared from sither side. Lie have qopg

through the rd'cords and srs praco£?ding to OEcidg

the case on merits,

2. The applicant claims promotion to t!'a post of

Highly. SkillKO Grade II Cgrpenter and Joiner

against 3C vacancy with effect from 16.4.'i98G uhen

he CQmplBt.zd 3 yscrs stTvice as csrpentcr.

He also claims grant of consequential benefits,
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The aoplicGnt's case is that he uas appoii^ted

36 Carpenter and 3oiner semi skillcc in Army Civil

Estahlishnient on 11.3..02 and he was profTioted to the

post of skilled carpenter and joinar on 15.4,85 .

•feftsr apoBcring at written and practical tests and

\/iva vacs. On 1530.S4 a circular hc.d tasen issued

creating 3 grads structure for the post of •

csrpsntsr and ether skilled jobs-. The circular

was later clarified by another order. Under the

said circular Dromotion to the highly skilled
made

Grade II ocst/after nassing the prescribed test ,

The same procecure was prescribed for promotion

.to the highly skilled Grade I Post, Uith effect

from 15.10,84 8 skilled carpenterst.and ' joinriers

uere oromoted. In that promotion there were

2 vacancies in the SC quota and one vacancy in

t'^e ST quota. On 15.10.84 only Shri Bhajan Lsl

a.'.SC Lsndidats uas av/ilsble for promotion end hs

was promotad. Applicant completed 2 ysars service

on the post of skilled cerpanter and joinisr. He

made representation on 3,5,88 pressing his claim

for promotion aqainst the SC vecancy. On 19.8.88

he received reply that his cssa for promotion

will be -considered when a vacancy arises, fi

trade test uss held and the applicant's claim.

was uithhsld, The applicant felt eggrieved and

approached this Tribunal,

In the defence the respondents- have not

disputed 'the applicant's claim that he became

eligible to be considered for promotion uith

effect from 15.4.88 when he completed -3 years

service. He latej-r passed the trade test on

19,4,89. The wastage vacancy occured on 1.3.90

against which he has been promoted.
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4'. the rejoinder affidfjuit the applicant had

not cisputsd the -fact that he has been pron-oted uith

effect from 1.3,90, He has houGuer asserted that

hs is entitled to be promoted against ths 3C uacancy

and not agsinst the uastaoe yacancy. The acplicsnt

could be promoted only after he campleteci' the

required period of 3 years seruice snd passed

the trad© tast. On 15.10,84 uhen^. according to

the; applicant^ the v/ecancy arose the acplicpnt yss

not eligible for promotion as he had not cornolFited

the required 3 years of seruica end .had not passed

the tr&de test. Accordingly h® cannot clsim proinotion

from a dats earlier to 19,4,89. Aftfir he cornnletBS

the requisite qualification hs cfn bs proi^otgd only

uhen vacancy arises. In our opinion no injustice

has been caused to the applicant.

5, In vi eij of the sbove, the applicBtion laiEks
/

merit and is therefore dismissed. There shall b«

no order as to costs. Interim order, if any

operating „ shall stand discharged.
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CP . T. THIR UV EN GAO Af'l ) (S. C.F. ATH UR }
f'lember({il) Chairman
2.11.94 2.11.94
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